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might be taken. When it is pasted
in this manner, 1 cannot take note
of what is under it

1227 hrs.

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Narayan Sinha): With your permis-
sion, Sir, I rise to announce that
Government Business in this House
for the week commencing 6th Decem-
ber, 1985, will consist of:

(1) Further comsideration of the
Food Situation and the
drought conditions in the
cougtry.

(2) Fyrther consideration of the
motion for reference of the
Delhi Administration Bill,
1965 to a Joipt Committee,

{3) Consideration and passing of:

The Union Duties of Excise
(Distribution) Amendment
Bill, 1085,

The Additional Duties of Excise
(Goods of Special Import-
ance) Amendment Bill,
1965.

The Estate Duty (Distribution)
Amendment Bill, 1065.

Goa, Daman and Diu
(Absorbed Employees) Bill,
1965.

Indian Tariff
ment) Bill, 1965,
(4) Discussion on the Resolution

regarding Report of Railway
Convention Committee, 1965,

(5) Further consideration of the
Seeds Bill, 1084, as passed by
Rajya Sabha

(8) Consideration of a motion
for reference of the Foreign
Marriage Bill, 1963 to a Joint
Committee.

The

The (Amend-
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Mr. Speaker: Not local marriage,
but foreign marriage.

Shri 8. M. Banerjee (Kanpur):
Anybody who has foreign exchange
outside can marry!

Mr. Speaker: Mr. Kamath tried to
intervene and I assured him that it
does not relate to him, but to foreigm
marriage!

Shri Harl Vishnu Kamath (Hoshan-
gabad): Mr. Banerjee intervened, not
I, Sir.

Shri Satya Narayan Sinha:
(7) Consideration and passing of:

The Electricity (Supply)
Amendment Bill, 1985,

Fhe Jawaharlal Nehru Univer-

sity Bill, 1965, as passad by
Rajya Sabha,

(8) Discussion on the motion
given notice of by Shri H. V,
Kamath for modification of
the Ministers' Residences
(Amendment) Rules, 1068,

(9) Discussion under Rule 193 to
be raised by Shri Madmu
Limaye and others on the
closure and likely closure of
textiles mills and large scale
retrenchment and lay-off in
engineering, metal and other
industries throughout the
country on Friday, the 10th
December, 1065 after disposal
of questions.

(10) Consideration and passing
of the Delhi High Court Bill,
1965,

Mr. Speaker: Yesterday 1 have
assured the House that I will get the
information they wanted in connec-
tion with those assurances. I will

request the Minister that he gets that
information.

Shri P. K. Deo (Kalshendi): Sir,
in the course of the replies to various
questions, the impression was created
in this House that the Government
iz going to table & Bill to extend the
life of the Orissn Legislative Assern-
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[Shri P. K. Deo]
bly so that the Orissa elections may
synchronise with the general elections
in 1967. But up-till now nothing has
been done. Are we to presume that
the Orissa elections are going to syn-
.ehronise with the general elections?

Mr. Speaker: This cannot be asked
now. This is not a general discus-
sion, 1 have already said that refer-
«ence can only be made to notices
that have been given and the com-
mittee has recommended that they
should have been taken next week,
but they are not included in the list.
Reference can be made only to those
things and not to other items.

Shri Dajl (Indore): On Friday, after
Question Hour, Shri Madhu Limaye's
motion will be discussed. After that,
we will take up non-official business.
So, actually there are only three
working days next week, Tuesday,
Wednesday and Thursday, because
Monday will be taken up by the food
debate. It is very difficult for me to
visualise how within these three days
the Government proposes to transact
all this business. Therefore, the Gov-
ernment should be more realistic in
their assessment and tell us what will
be coming up and what would not be
.coming up, so that we will be able to
understand and prepare ourselves.
All these evidently cannot be com-
pleted in three days.

Shri §. M. Bamerjet: Sir, I have
only two or three points to make. I
welcome the discussion on the closure
of the textile mills......

Mr. Speaker: It is no use comment-
ing or just welcoming an item that
has been put down,

Shyi S. M. Banerjee: 1 would
request, through you, Sir, the hon.
Minister of Commerce to make a state-
ment on this. This discussion is com-
mg up on Friday, the 10th. Before
that, if there is an exhausive state-
ment made by him regarding the
clogure of all thess units and the
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action taken by the Governmeni, that
would be helpful

My second point is this. There is
a news item. This is the third time
that it has appeared in the Press. The
Government has taken some decision
or is on the verge of taking a deci-
sion regarding payment of minimum
bonus under the Bonus Act to those
employees in the public undertakings
who are not covered by the Act I
want to know whether a statement
could be made by the Labour Minis-
ter clarifying the position in this
matter.

My third point is this. I would
suggest that we may sit longer hours
on two days and have a discussion
on the Pakistan intrusion, not only
intrusion but naked aggression in
Rajasthan border. A motion on that
has already been tabled,
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# qiyd 910 $E€m ¥ 3w ) g
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‘Shri U. M. Trivedl (Mandsaur):
‘8ir, 1 endorse the view expressed by
Shri Daji. 1 am puzzled and confus-
ed In my mind as to how it is poesi-
ble that within a short period of three
days next week or im the whole of
next week we will be able to go
through, glance or at least read all
these Bills.

Mr. Speaker: This is a request that
1 have made more than once, that if
one point has been raised by one hon
Member it need not be repeated and
emphasised by another hon. Member
because the Minister will answer that
point.

Shri U. M. Trivedi: 1 am coming to
my other point.

Mr. Speaker: Members should ordi-
narily put only one guestion each.

Bhri U, M. Trivedi: The question,
therefore, that arises is this. In
future, I would request the hon. Minis-
ter to plan his things well shead and
instead of breaking up the thing week
by week and arranging that so many
hours will be utilised for this parti-
<ular week and so on, st the begin-
ning of the session itself the number
of hours required should be contem-
plated and our programme arranged
accordingly so that we may not be
puzzled in this manner.

Shri Harl Vishno Kamath: Mr.
Speaker, Sir, considering that this is
the last such Friday of this seasion,
1 request you to allow a little more
latitude with regard to raising points,
because we will not be able to raise
points like thiz next Friday.

Mr. Speaker: He was congratulated
at the conclusion of the Question
Hour,

12, 1887 (SAKA) B.OH. 3446

Shri Harli Vishne EKamath: 1 will
deserve further congratulations
because I will make my points very
briefly.

1 invite your attention, Sir, to Bul-
letin Part II issued on the eve of thie
session wherein, as I pointed om
earlier, a lot of business was listed.
Much of it has been put off to the
next session. I would request, there-
fore, that the business of the House
should be planned properly for the
next session.

Then, this language should be
modified. He has been always say-
ing: “a statement (not to be taken as
exhaustive)....” This phrase means
that besides this more business may
come. Since this business itsel! could
not be put through, instead of saying
“not to be taken as exhaustive” B
should be “to be taken as tentative™,

Mr. Speaker: We will make that
amendment.

Shri Hari Vishnn Kamath: The
next point is about the next session
There are reports and rumours to the
effect that it will be convened in the
first week of February. If he is in a
position to give the House that infor-
mation he might do so today.

Lastly, you were yourself good
enough to remind the Minister of
Parliamentary Affairs about what
happened yesterday, emd you took
upon Your broad, strong shoulders
the onerous responsibility for the
Finance Minister's good behaviour
next week. May I ask for a clarifica-
tion as to whether this responsibility
brings within its amblt, apart from
the Finance Minister, the other delin-
quent Ministers also....

Mr. Speaker: I have already asked
the Minister. ...

Bhrli Hari Vishnn Kamath: That
was about the Finance Ministry. Them
there is the Home Ministry and other
Ministries. I can name them

Mr. Speaker: 1 bave already said
that that information would be sup-
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[Mr. Bpeaker)
plied. So, why should he go on in
that strain?

Bhri Bakar All Mirza (Warrangal):
An assurance was given by the Edu-
cation Minister during the last ses-
sion that the Aligarh University Bill
will be taken up during this session.
What has happened to that assurance?
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9o  fiE (r &wa & 2 wow w1
garadt

Mr. Speaker: When the hon. Minis-
ter claims that he is the master of
the whole show, why should he say
that It is vicarious?

An hon, Member: He s the master
of ceremonies.

Sh Harl Vishou Kamath: He is
the major domo.

Shri Sxtys Narayan Smha: There-
fore T take all the brickbats very
pleasantly.

So far as the Aligarh Unilversity
Bill is concerned, perhaps the Edu-
cation Minister is going to make some
statement. For the present, so far
as I know, it has been dropped; it Is
not going to be introduced in this
session. It has something 10 do with
the Banaras Hindu University Bill,
as hon. Members are aware, if it is
passed. Quite likely it might be
delayed.

About contract labour I do mot
know; I have no information about
it. T will just make an inquiry.

About the statement which the
5 Minister has promised, 1 will
certainly try my best to see that the
statements are laid on the Table of
the House, particularly important
assurances for which a large number
of Members are anxious, like the
foreign exchange affairs and such
things,

Shri Harl Vishom Kamath: Who
will judge the importance, you or he?
Who will judge what is importanti?

Shri Satya Namayan Sinha: The
Committee.

that the impertant things will come.
You must judge it and not he.
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Mr. Speaker: Let him make the
statement; after that, if there is some-
thing important omitted, it can be
seen.

Shri Satya Narayan Sinha: Some
of the hon, Members referred to,
rightly too, because 1 had anticipated
tt, i not apprehended it, that the
long list will frighten many of us
and they will think how it is possi-
ble to put through all this business.
Perhaps one thing that my hon. friends
bave not realised is that there are
Bills which may take only half an
hour or one hour. The number does
not matter. So far 223 hours are at
our disposal and according to that
we have just put down the agenda.
Of course, the Business Advisory
Committee is to meet today and in
case the Business Advisory Committee
increases the allotment of time, to
that extent we will have to drop the
Bills. But about one thing I want to
assure hon. Members and that is that
so far as the allotment, which we
have recommended and which has
been sanctioned by the Business
Advisory Committee, is concerned, all
these things have been taken into
oonsideration, There are 22} hours.

8hri Daji: No, Sir. That was
because Monday was available. Now
Monday goes to the food debate and
Friday goes to the other debate. So,
only 15 hours are available and you
have put down business for 224 hours.

Mr. Speaker: We will sce.

Shri Satya Narayan Sinha: It is a
question of simple arithmetic. We
will sit down and see. Of course, if
time is increpsed by the Business
Advisory Committee for some items,
to that extent we will have to drop
some of these items.

ot g W wgam : Tl g
LLig 4

Shri Satya Narayan Sinha: About
bonus to employees of public under-
takings, I hope some statement will
be made. Some decision has been
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taken with regard to that by the
Cabinet, I believe, and the Minister
concerned might make some state-
ment about that.

About the Orissa elections, I have
no idea i anything ls under contem-
plation of Government.

Shri Harl Vishnu Kamath: Ask the
Prime Minister and Law Minlster.
Then, about next session any idea?

Shrl Satya Narayan Sinha: I will
request him to make it easy for
Members,

Mr, Speaker: When & the next ped-
sion?

Shri Satya Narayan Sinha: I can-
not say exactly about the next session.
1 said it will be in early February.

Mr. Speaker: I saw in one paper
that it was put down as Tth. Here
the Minister of Parliamentary Affairs
only told us that it will be in the
beginning of February but that news-
paper put it definitely as Tth.

Shri Hari Vishnu Eamath: He has
told the press and not us.

Shri Satya Narayan Sinha: Many
things are comjectured by the news-
paper people.

Shrl Harl Vishnu Eamath: You did
not tell them, I hope.

Shri Satya Narayan Sinha: Some-
times they are right; mostly they are
wrong.
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8hri Nath Pal (Rajopur): Mr.
Speaker, on a point of clarification,
We have been sitting listening wery
patiently.

Mr, Speaker: Nobody had listened
patiently; all through there were
interruptions and then to claim that
they had been listening patiently
would be too much.

Shri Nath Pal: Your observations
have slightly disturbed wus. If you
hear me out just for half a minute,
you will know the reason why I am
raising it. You asked of the Minister
just now whether the date is
announced in the press regarding the
next scssion of Parliament as the real
date. It means, therefore, that even
you are in doubt with regard to the
mext session. If it is true, it seems
to be rather a reprehensible
practice that even the Speaker of the
Lok Sabha does not know the date
and he is not consulted. Let them
mot consult you, Sir, about Govern-
ment business, but we do demand
that the Speaker of the Lok Sabha
is consulted as regards the date of
summons.

Shri Satya Narayan Simha: The
Bpeaker is always consulted.
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Shri Nath Pal: But it seemed from
his remarks . .

Shri Satya Narayan Binha: You
have not followed it. I am really
surprised that sometimes a very
intelligent person also misses the
point, The date will be finalised
certainly in consultation with the
Speaker of Lok Sabha and the Chair-
man of Rajya Sabha. All I have said
is that what the press has said..

Shri Sonavane
Before or after?

(Pandharpur):

Shri Nath Pal: What the Speaker
said gave us an impression that he
was not.

Shri Satya Narayan Sinha: When
there will be final decision about it
of course, the Speaker will be con-
sulted.

Shri Nath Pal: We want him to be
consulted before the decision, Now
the cat is out of the bag.

Mr. Speaker: 1 must make it clear
that every time a date is to be fixed,
it is tentatively set and sent to me.
1 am consulted. If T agree, then alone
it is finalised. The suggestion has to
come from Government. That is
normally done. I have no complaint
on that account. I am always con-
sulted in this case. Bills to be intro-
duced, Shri Gulzarilal Nanda.

PP

1248 hrs.

CRIMINAL LAW AMENDMENT
(AMENDMENT) BILL®, 1965

The Minister of State in the Minks-
try of Home Affalrs and Minister of
Defence Supplies In the Minlstry of
Defence (Shri Hathi): Sir, on behalfl
of Shri Gulzarilal Nanda, I beg to
move for leave to introduce a Bill
further to amend the Criminal
Law Amendment Act, 18562.
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